
Steno: Vedant Kedare 

NATIONAL COMPANY LAW TRIBUNAL 
COURT No. – I, MUMBAI  

SPECIAL BENCH 
***    ***    *** 

 
CP (IB) No. 1230/MB/2019 

 
Rajarambapu Sahakari Bank Limited 

V/s 
Bombay Rayon Fashions Ltd. 

 
***    ***    *** 

Dated 6th May, 2021 
 

ORDER 
 
Sr. No. 3 

 

The matter is taken up on VC. Mr. Anand Prabhawalkar, Counsel for the 

Petitioner and Ms. Siddhi Vora, Counsel for the Respondent are present. The mentioning 

praecipe as filed by the Counsel for the Petitioner is taken on record. Heard and allowed.   

It is submitted by both sides that the matter has been amicably settled between the 

parties and seeks for the withdrawal of this Company Petition. Counsel for the Petitioner 

has filed Affidavit for withdrawal of this Company Petition. 

Accordingly, the Company Petition bearing C.P. (IB) No. 1230 of 2019 is 

dismissed as not pressed.  

 
Sd/-       Sd/- 

V. NALLASENAPATHY                                  H. P. CHATURVEDI 
 Member (Technical)    Member (Judicial) 

 
 
 
 
 
 
 
 


